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ADDITIONAL _AFFIDAVIT OF DISTRICT MAGISTRATE

BAREILLY IN COMPLIANCE OF ORDER DATED 04.12.2025
PASSED BY THIS HON'BLE TRIBUNAL "« NO

The Respondent No. 3 Herein states as under

MOST RESPECTFULLY SHOWETH:
=" DLoPEL IFULLY SHOWETH:

TOF Y
I, Avinash Singh aged about 55 years, s/o Late Shri Dinesh

Bahadur Singh presently Posted as District Magistrate District

Bareilly, Uttar Pradesh, the deponent, do hereby solemnly state

and affirm as under: -

That T am above mentioned officer of the answering
Respondent and is duly competent to file the present affidavit.

That the Deponent is well conversant with the facts and the

N circumstance of the instant case and is competent to swear
%l
¢ this affidavit.
gty
¥
62!

That the Deponent has read and understood the contents
/J o, \Qf the present additional affidavit. The averments made in
%ty R *t))we Original Application’s which are not specifically
g-{[admitted hereunder must be considered to have been

denied by the Deponent.

2. That the contents of the present additional affidavit have
been drafted by my counsel on my instructions and the
contents of the same are true to my knowledge and

nothing material has been concealed thereof.

3. That this Hon'ble Tribunal in vide order dated 04.12.2025

was pleased to pass the following directions: @)

OTARIAL

-~
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............ Learned Counsel appearing for the
District Magistrate, Bareilly submits that the

affidavit of District Magistrate, Bareilly alongwith
the inspection reports disclosing the full status

found at the ground level will be filed within two

That the present additional affidavit is being filed in
respectful compliance of the order dated 04.12.2025
passed by this Hon’ble Tribunal.

4. That it is submitted, that in compliance of the earlier

order dated 30.10.2025 passed by this Hon’ble Tribunal in

O.A. No. 745/2024 (Siyaram Mandal vs. Eldeco Company

C&& %OC& & Others) and O.A. No. 951/2024 (Rajpal Singh vs. Eldeco
Company) the office of deponent vide letter no699/8/
"‘ ST 2025 dated 04.11.2025 a five-member revenue team

* ;was constituted under the leadership of the Sub-Divisional

Mag|strate Sadar, Bareilly comprising of Tehsildar Sadar
Bareilly, Naib Tehsildar Bhojipura Sadar Bareilly, Revenue
Inspector and Revenue Lekhpal and directed them to
submit a report on Gata No. 508, area 0.1260 hectare,
situated in Revenue Village Bilwa within two days. A copy
of letter dated 04.11.2025 is annexed herewith and

marked as Annexure R-1

5. That, upon perusal of the village map (Shajra) of Village
Bilwa, the five member revenue team made efforts to
identify a nearby permanent reference point for the
purpose of measurement. However, due to habitation on
the eastern side, development of Eldeco Colony and on
the northern side, and the southern portion being largely

waterlogged, no fixed point could be found for accurate

measurement. Consequently, the Chakroad bearing Gata ,@)
; T~



No. 908 of the adjoining Revenue Village Ghanghora
Pipariya, located towards the western side, was taken as a

fixed reference point and the measurement of Gata No.
508 was commenced.

6. That, although the demarcation of Gata No. 508 was
carried out by the revenue team, in the absence of any
other permanent fixed point at the spot, it was
recommended that the said Gata be demarcated by using
modern/technical instruments for ensuring precise and
accurate  measurement. A copy of report dated
18.11.2025 submitted by the revenue team is annexed

herewith and marked as Annexure R-2.

7.That, after perusal of the report dated 18.11.2025
ubmitted by the revenue team, the deponent herein
ducted a spot inspection of Gata No. 508 on
l.11.2025 in the presence of the Vice-Chairman, Bareilly
evelopment Authority, the Secretary, B.D.A., the
Additional District Magistrate (City), the Sub-Divisional
Magistrate, Sadar, the Naib Tehsildar, Bhojipura, the

concerned Revenue Inspector and the concerned Lekhpal.
During the inspection, Shri Vijay Singh, Additional City
Magistrate (II), an expert in Electronic Total Station (ETS)
survey and a trainer with work experience at Raja
Todarmal Training Institute, Hardoi, was directed to
undertake the demarcation of Gata No. 508 through ETS
Technology.

8. That, the ETS machine provided by NHAI along with an
operator was installed on the roof of the Community Hall,
enabling clear visibility of all required points. Thereafter,
by adopting the linear line method, the field book was
prepared on the basis of nearby fixed points and, using
the data so obtained, an AutoCAD map on the same scale@/

—
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as the revenue map W155@)ared. On superimposition of
both maps, Gata No. 508 was found to be shifted
approximately 30 meters towards the south from its initial
point. However, it was noted in the report that the fixed
points taken were not pointed fixed points and, therefore,
a marginal error could not be ruled out. In view of the
sensitivity of the matter, it was recommended that the
demarcation be carried out through the latest technology
available with the Land Use & Urban Survey Division of

the Remote Sensing Applications Centre Lucknow. A copy

g\,gf report dated 28.11.2025 submitted by A.C.M-II is

/p\nexed herewith and marked as Annexure R-3.
7<)
;/Fhat, thereafter, the deponent again conducted a spot

Q}D}“ er'{spection on 29.11.2025. A discrepancy was noticed in
<L OF W2~
=

the position of Gata No. 508 between the demarcation
carried out by the revenue team through the traditional
method and the demarcation conducted through the ETS
survey. Accordingly, considering the sensitivity of the
matter, the deponent vide his office letter no 694/PA/2025
dated 29.11.2025 Addressed a letter along with
telephonic consultation on 29.11.2025 with the Director, i
Remote Sensing Applications Centre, Lucknow for carrying
out the most accurate demarcation of Gata No. 508 by
using the latest available technology. A copy of letter
dated 29.11.2025 is annexed herewith and marked as
Annexure R-4,

10. That, vide letter No. RSAC:LUSD:2025/275 dated
02.12.2025, the In-charge, Land Use & Urban Survey

Division, Remote Sensing Applications Centre, Lucknow
submitted his report stating that the revenue maps of

Village Bilwa and the adjoining villages Ghanghora |
~ S
Pipariya and Dohana Pitamray were super imposed onj@"

-
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large-scale satellite map. It was found that the actual
Position of the present Gata differed from the demarcation
carried out by the traditional method; however, the
demarcation done through the ETS machine was found to
be nearly identical to the demarcation carried out by the
Remote Sensing Application Centre. A copy of the report
dated 02.12.2025 submitted by the Remote Sensing

Application Centre js being annexed herewith and marked
as Annexure R-5,

11. That, in this manner, the lake Gata No. 508, area

0.1260 hectare, which had been treated as a lake on the

@ 5 basis of traditional demarcation, was found to be actually
24 g\Jated about 30 meters south of its initial point. The

#1 land was found to be level and free from

y oachment at the spot. After scaling, the demarcation

Q‘\l D\?\gnd marking were carried out by the revenue team of
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== Tehsil Sadar on 03.12.2025. A copy of report dated
03.12.2025 is annexed herewith and marked as
Annexure R-6.

12. That, further, in respectful compliance with the law laid
down by the Hon’ble Supreme Court of India in Civil
Appeal No. 5016 of 2016 (Mantri Techzone Pvt. Ltd. vs.
Forward Foundation), a team under the leadership of the
Sub-Divisional Magistrate, Sadar, Bareilly was constituted
to examine the properties falling within a radius of 75
meters from the periphery of the said lake. As per the
report submitted by the team, within the 75-meter radius
towards the south-east of the lake fall the club of Eldeco
Colony and a private pond for water harvesting; towards
the north-east fall a part of private pond and six villas
and six plots; towards the north fall five villas. Thus, in

total, 11 villas, 6 plots, a club house and a private water




h i i
arvesting pond is faIIin! Qcﬁn the said 75-meter radius.

A co .
Py of report is annexed herewith and marked as
Annexure R-7.

13. That, towards the south, within the 75-meter radius,
approximately 4 meters of land outside the temporary
boundary wall of the colony falls in Gata No. 495, area
0.594 hectare, which is lying vacant and is being used for
agricultural purposes and is not recorded in the name of
Eldeco City. Gata No. 494, area 0.329 hectare, lies within
the temporary boundary wall of Eldeco City; however, the
same is also not recorded in the name of Eldeco City. Gata

Nos. 494 and 495 are recorded in the name of Krishna

oundary wall constructed by the company is included
within the boundary wall. Towards the western side,
within the 75-meter periphery, vacant land of Eldeco

Colony is situated.

14. That, the adjoining Gata Nos. 500 (area 0.531
hectare), 503 (area 4.856 hectare), 507 (area 0.253
hectare) and 509 (area 0.948 hectare), total area 6.588
hectare, have been purchased through registered sale
deeds by the associate companies of Eldeco, namely
Banyan Infracon Pvt. Ltd., Popular Infratech Pvt. Ltd., M/s
Glaze Realtech Pvt. Ltd. and Welcome Infrabuild Pvt. Ltd.,
and the said Gata numbers are duly recorded in their

names in the current Khatauni.

15. That it is further submitted that in respectful

compliance of the orders passed by this Hon'ble Tribunal@/

the deponent vide his office letter no 659/PA-2025/MIS




dated 04.11.2025 has directed Vice Chairman Bareilly
Development Authority not to approve any construction
activity around 75meter from the periphery of the Lake
gata no 508/0.126 Hectare of village Bilwa until further
orders. A copy of letter dated 04.11.2025 is annexed

herewith and marked as Annexure R-8.

DEPONENT

Verification

I, the deponent above named do hereby verify and state that

the contents of the foregoing paragraphs of the above

application are true to the best of my knowledge and belief, no

part of it is false and nothing material has been concealed

there from.

On this 18" day of February , 2026. @"

DEPONENT
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COORDINATES FOR POND
SN | EASTING NORTHING | REMARKS
1 | 1000 2040319 | BOUNDARY
2 | 1000 2000 | BOUNDARY
3 | 809.952 1983.515 BOUNDARY
a | 648325 1784.71 BOUNDARY
5 | 905642 1773.328 BOUNDARY
6 | 715523 1777.152 BOUNDARY
7 | 690711 2126.674 BOUNDARY
8 |  701.243 2204.451 BOUNDARY
9 | 1346345 1569.13 BOUNDARY
10 | 1251.499 1936.166 BOUNDARY
BM1 |  1056.562 1999.472 BENCH MARK ON ROOF
11 |  984.855 2002.642 BOUNDARY
12 | 969.503 2009.853 BOUNDARY
13 | 972191 2054.444 BOUNDARY
14 | 994519 1974.128 BOUNDARY
15 |  876.083 2006.955 BOUNDARY
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